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                        	Global Money Week 2024Celebration of Global Money Week 2024 from March 18-24, 2024

	New SEBI Investor WebsiteNew SEBI Investor website provides useful information for existing and new investors in securities market on personal finance and investment avenues for financial wellbeing. The website also contains videos, awareness messages, details of awareness programs, financial calculators, educational resources, etc.

	SEBI Development Research Group Study Series - IIIThe Securities and Exchange Board of India (SEBI) invites submission of research proposals for its current block (January to June 2024) of the SEBI Development Research Group (DRG) Study Series.

	SEBI awarded with "Rajbhasha Kirti Purskar"SEBI's Hindi magazine "Viniyamika" has been awarded with the "First Prize" in Region "B" for the year 2021-22 under "Rajbhasha Kirti Purskar Yojana" of Ministry of Home Affairs, Government of India.

	Innovation SandboxBring your innovative Ideas in the Indian Securities Market; think through it, make it, test it and repeat it. For more details

	Investor AwarenessIn our continuous endeavor towards educating investors and helping them make informed investments, our resources would be a great opportunity for you to learn more

	SEBI Complaints Redress System : Register Complaints onlineSecurities and Exchange Board of India (SEBI) has a new mechanism in place to improve investor grievance redressal significantly

	e-Lodging of complaints through SCORESSave time.  Avoid making physical complaints.  Lodge your complaint through SCORES. Get electronic notification

	e-RegistrationSEBI has introduced online system to promote ease of operations in terms of e-Registration, etc.
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						PACL Matters
	Alternative Investment Funds (AIFs)
	Bankers to an Issue
	Collective Investment Schemes (C.I.S)
	Commodity Derivatives
	Corp. Debt Market
	Credit Rating Agencies
	COVID-19 Measures
	Debenture Trustees
	Depository Participants
	Derivatives
	Foreign Portfolio Investors (FPI)
	International Affairs
	Investigation
	Investment Advisers
	Listing Regulations
	Investor Survey
	Issues And Listing
	Legal Affairs
	Merchant Bankers
	Mutual Fund
	Portfolio Managers
	Prosecution
	Infrastructure Investment Trusts (InvITs)
	Registrars to an Issue and Share Transfer Agents
	Research Analysts
	Stock Brokers
	Takeover
	Trading, etc
	Real Estate Investment Trusts (REITs)
	Underwriters
	Venture Capital
	Electronic Gold Receipts
	Municipal Debt Securities
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                                 The Preamble of the Securities and Exchange Board of India

                                
                                
                                    "...to protect the interests of investors in securities and to promote the development of, and to regulate the securities market and for matters connected therewith or incidental thereto" 
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	Alternative Investment Fund and Foreign Portfolio Investors Department (AFD)
AFD handles all work related to Alternative Investment Funds (AIF), Venture Capital Funds (VCF), Foreign Venture Capital Investors (FVCI), Foreign Portfolio Investors (FPI), Designated Depository Participant (DDP) and Custodians.
Go to Department Section


	Corporation Finance Department (CFD)
The Corporation Finance Department deals with matters relating to
 (i)  Issuance and listing of securities, including initial and continuous listing requirements 
 (ii) Corporate governance and accounting/auditing standards 
 (iii) Corporate restructuring through Takeovers / buy backs
 (iv)  Social Stock Exchange- Policy Formulation, Regulatory Supervision, Creation of eco-system etc. 
 (v) Delisting etc.
Go to Department Section


	Corporation Finance Investigation Department (CFID)
Corporation Finance Investigation Department
Go to Department Section


	Department Economic and Policy Analysis (DEPA)
The Department will handle its functions through the following Divisions:
1.Statistics Division
2.Publication Division
3.Regulatory Research Division
4.History Cell
5.Policy Research Division
6.Systematic Stability Unit
7.Division Of Commodity Research (Agriculture) &
 (Non Agriculture)
Go to Department Section


	Department of Debt and Hybrid Securities (DDHS)
The Department of Debt and Hybrid Securities is responsibe for matters related to Corporate Bonds, listed debt securities, Real Estate Investment Trust, Infrastructure Investment Trust, deemed public issues of debt securities and complaints in respect of aforementioned areas of work.
Go to Department Section


	Enforcement Department - 1 (EFD1)
Contents required from department.
Go to Department Section


	Enforcement Department - 2 (EFD2)
Contents required from department.
Go to Department Section


	Enquiries and Adjudication Department (EAD)
The Enquiries and Adjudication Department would handle quasi-judicial matters and provide timely hearings and initiates adjudication brought by the other Departments  against alleged violators who are within SEBI's disciplinary jurisdiction.   
Go to Department Section


	General Services Department (GSD)
This department would support all of the internal operations of SEBI.  
Go to Department Section


	Recovery and Refund department (RRD)
The Recovery and Refund Department deals with recovery proceedings against the defaulters who have failed to pay the penalty, fees, disgorgement amount or monies directed to be refunded to investors and refund of such monies.
Go to Department Section


	Human Resources Department (HRD)
The Human Resources Division will perform all the functions in its role as the principal personnel and human resources authority in SEBI.
Go to Department Section


	Division of Foreign Portfolio Investors & Custodians (Division of Foreign Portfolio Investors & Custodia)
FPIC
Go to Department Section


	Information Technology Department (ITD)
The Information Technology Department (ITD) of SEBI is the enabler of technology landscape in the organisation. ITD is committed to its vision of leveraging technology in partnership with every department of SEBI to achieve the following goals: \n1.	Development and implementation of Enterprise wide solutions like Portals and gateways, Network Infrastructure, Private Cloud Infrastructure, Mail and messaging solution, Data lake, Document Management system, SAP Solution etc. \n2.	Facilitating Ease of doing Business for market intermediaries by enhancing the digital interfaces between them and SEBI in respect of a large range of functions such as Regulations, Compliance and Reporting. \n3.	Developing Data Warehouse system for surveillance, inspections and supervision activities. \n4.	Driving data analytics practice at SEBI. \n5.	Ensuring deployment of strong cyber security measures and information technology (IT) resilience in the market Infrastructure to facilitate uninterrupted trading and privacy of investor data. \n6.	Undertaking IT inspections and audit for MIIs and intermediaries. \n7.	Development of framework for information interchange with various government agencies. \n8.	Facilitating innovation in markets through SEBI’s Innovation Sandbox Framework.
Go to Department Section


	Integrated Surveillance Department (ISD)
The integrated Surveillance department is responsible for monitoring market activity through market systems, data from other departments and analytical software.  
Go to Department Section


	Investigations Department (IVD)
The Investigations department is responsible for: 
- Conducting investigations on potentially illegal market activities. 
- Providing referrals to the enforcement department. 
- Assisting the enforcement department in enforcing SEBI action against violators.
Go to Department Section


	Investment Management Department (IMD)
The Investment Management department is responsible for registering and regulating mutual funds, venture capital funds, foreign venture capital investors, collective investment schemes, including plantation schemes, Foreign Institutional Investors, Portfolio Managers and Custodians
Go to Department Section


	Legal Affairs Department 1 (LAD 1)
The Department of Legal Affairs would be responsible to provide legal counsel to the Board and to its other departments, and to handle non-enforcement litigation.
Go to Department Section


	Legal Affairs Department 2 (LAD2)
The Legal Affairs Department 2 (LAD2) is responsible for all the litigations wherein SEBI is a party (except appeals before the Hon’ble Securities Appellate Tribunal (SAT) and criminal/prosecution matters). Presently, there are three divisions in LAD2 that handle the functions of the Department.
Go to Department Section


	Market Intermediaries Regulation and Supervision Department (MIRSD)
The Market Intermediaries Regulation and Supervision Department is responsible for the registration, supervision, compliance monitoring and inspections of all market intermediaries in respect of all segments of the markets viz. equity, equity derivatives, currency derivatives, debt and debt related derivatives.
Go to Department Section


	Market Regulation Department (MRD)
The Market Regulation Department (MRD) is responsible for formulation of policy and supervision of functioning and operations of Market Infrastructure Institutions (MIIs) such as, Stock Exchanges, Depositories and Clearing Corporations. MRD consists of the following divisions:
Go to Department Section


	Office of International Affairs (OIA)
The office would perform the following: 
-Implement information-sharing initiatives with international regulators
-Participate in international regulatory organizations
-Handle all matters related to foreign assisted projects
-Establish guidelines for interaction with foreign Government agencies and foreign
Go to Department Section


	Office of Investor Assistance and Education (OIAE)
The Office will support SEBI's operation by handling investor complaints centrally and be the focal point of SEBI's investor education effort.The Office would be the single point interface with investors and would receive complaints relating to all departments, forward to the concerned departments.
Go to Department Section


	Office of the Chairperson (OCH)
The Department will handle its functions through the following Divisions:
- Office of the Executive Assistant to Chairman
Go to Department Section


	Quasi-Judicial Cell (QJC)
To execute Quasi-judicial functions of the Board
Go to Department Section


	Regional Offices (RO's)
The Regional Office will handle work as per existing delegation and shall continue to report to functional heads for specific departmental functions while reporting administratively to SEBI Executive Directors.
Go to Department Section


	Vigilance Department (Vigilance Dept.)
Vigilance Department is headed by Chief Vigilance officer (CVO)
Go to Department Section
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                    	Complaint Registration
	Send Reminder
	View Complaint Status
	Toll Free Helpline: 1800 266 7575
	Common Investor Service Centres of Stock Exchanges
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                        ISO Settlement Scheme 2024
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          Disclaimer:
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          SI portal users kindly note that this link is only for non-SI portal users or for payment of fees not available in SI portal. The link is not to be used for payment of self-registration fees, registration fees and renewal fees.

“SEBI is exempted from Income Tax under Section 25 of the SEBI Act, 1992.  Hence, TDS is not applicable on the fee payable to SEBI and fee needs to be remitted in full along with GST @ 18%.”
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